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ORDER

N. DHARMADAN

The learned ceunsel for applicants as- -well as

the learned counsel f@r reSp@ndents submitted that these-

.cases are covered -by edrlier Judgment of this Tribunal -in. -

.A.367/91 produced as Annexuxe A-2 in. Q.A.‘SB//QB. :In the.
llght of the above statement, we are satisfied. that the =
origxnal applicatlon can be allowegd teo.the: extent of - dlrecting

el

the resp@ndents te absSerb the applic‘nts in service. agalnst

'shertfull vacanCLes of Gxoup~b empaoyee rﬁ‘a.c. queta-as

erdered in the judgment in 0.A. 767/91 referred te abeve.ys.de .

50,
- This shall be done wlthzn a period of feur menths from the
date af recelpt ef the cepy of this judgmente
1
2e There shall be no order as te cesStse.
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